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N'BLE N2
PRINCIPAL BENCH, NEW DELHI

EFORE THE IO

ORIGINAL APPLICATION NO. 288/2025

IN THE MATTER OF:

AshiokSingh 00 S s e .Applicant
Versus
State of Uttar Pradesh & Ors. ... Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF UTTAR PRADESH

POLLUTION CONTROL BOARD, IN COMPLIANCE WITH THE

ORDER DATED 08.07.2025 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL., PRINCIPAL BENCH, NEW

DELHI

I, p‘sll‘} S”%lf‘ , aged about L. - year, S/o Shri ML
<<z C han

, do hereby solemnly affirm and state on oath as under:

1. That I the deponent in official capacity mentioned above, am
acquainted with the facts and circumstances of the case and as such I

am competent and authorized to swear this affidavit.

2. That, the Hon'ble National Green Tribunal, Principal Bench, New
Delhi (hereinafter referred as the Hon'ble Tribunal) vide its order
dated 08.07.2025 has constituted a Joint Committee comprising of
representativé of UPPCR, Divisional Forest Officer, Jaunpur and
District Magistrate, Jaunpur by passing the following direction:

“...5. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh
through Principal Secretary, Environment, Forest and Climate
Change Department, Government of Uttar Pradesh, (2)
District Magistrate, Jaunpur, (3) Uttar Pradesh Pollution
Control Board through its Member Secretary, (4) Ulttar
Pradesh Power Corporation Ltd. thm%f its Managing
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Director and (5) the Electricity District Distribution Center,

Vidut Nagar, Varanasi through the Executive Engineer who are

impleaded as respondents no. 1 to 5. The Registry is directed

to prepare and attach memo of parties to the application and

issue notices to respondents no. 1 to 5 requiring them to file
~ their reply/response within two months.

6. In view of the environmental questions involved in the case,
we also consider it appropriate that a Joint Committee be
constituted to verify the factual position and suggest
appropriate remedial action. Accordingly, we constitute a
Joint Commiittee comprising of representative of UPPCB,
Divisional Forest Olfficer, Jaunpur and District Magistrate,
Jaunpur and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the
concerned project proponents, verify the factual position and
suggest appropriate remedial action. The UPPCB will be the
nodal agency for coordination and compliance. ... "

. That in compliance with the order dated 08.07.2025 passed by the

Hon’ble Tribunal, UPPCB has communicated with the District
Magistrate, Jaunpur to schedule the date of joint committee
inspection. In continuation to the said communication the District

Magistrate, Jaunpur had fixed 02.08.2025 for joint inspection.

That in pursuance to the above, UPPCB sent letter to the DFO,
Jaunpur, EE, U.P. Power Corporation Limited (Concern Electric
Transformer Workshop, Badalapur, Jaunpur), E.E., Electricity
Distﬁct Distribution Center, Vidut Nagar, Varanasi & Sri Ashok
Singh resident of Bhupatipatti, Shivapaar, Jaunpur for participation
in proposed joint inspection vide reference letter No.450/NGT OA
No.288/2025/25-26, dated 25.07.2025.

A copy of letter dated 25.07.2025 is being annexed herewith as

Annexure-1. Z@f
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. That on 02.08.2025 the Joint Committee has undertaken thc

inspection of the site, i.e. "Electric Workshop, Badlapur, Jaunpur,".

During on-site inspection/verification, examination of records, and

discussions with the representatives of complainant/applicant.

Following facts were observed by the joint committee:

@

(i1)

(iii)

The Uttar Pradesh Power Corporation Limited has established
an electric transformer workshop at Arazi No. 32mi, Village-
Pattidayal, Pargana-Rari. Tehsil-Badalapur, District-Jaunpur.
Geo coordinates, latitude-25.877960 and Longitude -
82.472068.

The District Magistrate, Jaunpur had freed electric transformer
workshop from the possession of the Gram Panchayat/Loacl

authority and given to Executive Engineer, Electricity

~ Distribution Division II-Jaunpur vide letter no. 169/DLRC-

Jaunpui‘, dated 15.12.2021 for opening the power transfer
workshop at Arazi No. 32mi (Area 9000 square meter),
Village-Pattidayal, Paragana-Rari, Tehsil-Badlapur, District-
Jaunpur for 30 years and then renewal for more 30-30 years as
per requirement for a period up to 90 years.

The Executive Engineer, Vidyut Janpad Khand (V),
Purvanchal Vidyut Vitran Nigam, Limited, Vidyut Nagar,
Bhikharipur, BLW, Varanasi sent vide letter no. 1936/V.Ja.
Khand (V)/V. Badalapur workshop, dated 03.01.2022 to

~ District Forest Officer, Jaunpur and requested to survey the

tree and plants of different species and the existing trees at the
proposed work site and to carry out felling. In the same

sequence, DFO Jaunpur evaluating 52 trees and sent for

auction/felling as per rules. ﬁ'



- U;K. Chatuvedi
THoqo- 13373117
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(iv)

4

The Executive Engineer, Vidyut Jaunpur Khand (V)
Purvanchal Vidyut Vitran Nigam Ltd., Vidyut Nagar,
Bhikharipur, BLW, Varanasi had invitcd quotations for the
work of tree cutting and lifting of trees of different species

located at the referenced site and auction work order issued to

~ M/s Adarsh Traders, A-18/14A-1, Dewanganj, Adampur,

Varanasi vide letter no. 357 / Vij Khand (V) / Va. / Work Order
/ Badlapur-Jaunpur, dated 24.05.2022 and letter no. 40 / Vij
Khand (V) / Va. / Revised Work Order / Badlapur-Jaunpur
Camp, dated 22.08.2022. Thereafter, DFO, Jaunpur, granted
permission for auction, felling and transportation of trees after
taking cognizance of the letter dated 30.08.2022 of M/s
Adarsh Traders, A-18/14A-1, Diwanganj, Adampur, Varanasi
vide letter number-773/33-3 Jaunpur, dated 03.09.2022. The

- repair capacity of the referenced -clectric transformer

workshop is 400 transformers per month. Before the
establishment of tﬁe workshop in village-Pattidayal, the only
transformer repair workshop in District-Jaunpur was
established in Ahiapur of Jaunpur city. After the start of the
transformer workshop in village-Pattidayal, the distance of
travel and expenditure for repairing transformers has reduced.
Due to reduction in the distance of travel, the fuel

consumption for transportation has also been reduced, which

has directly/indirectly reduced air pollution and the life of

common people has improved due to rapid improvement in
transformers.

A complaint dated 14.09.2022 has already been filed by Shri
Lalchand Sharma and other villagers of village Pattidayal,

Badlapur, Jaunpur before this Hon'ble TribuﬁFl, against the
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establishment of the said electric transformer workshop, the
relevant portion of the order dated 03.03.2023 passed by this
Hon'ble Tribunal in OA No.-101/2023, Lalchand Sharma vs.
Uttar Pradesh, are as follows:

"...3. In our view the grievance at the first instance can be
looked into by the Local Authorities, for the purpose whereof,
. we constitute a joint 2 Committee comprising PCCF (HoFF),
State PCB and District Magistrate, Jaunpur who shall look into
the complaint, visit the site, collect relevant information and if
finds violation, take appropriate remedial action in accordance
with law within two months.
4. The District Magistrate, Jaunpur shall be nodal agency for
coordination and compliance..."

6. That in compliance to the above direction, District Magistrate,
Jaunpur, Principal Chief Conservator of Forests, Uttar Pradesh,
Lucknow and UPPCB had conducted a site inspection of the work
site of the electric transformer workshop on 21.03.2023, thereafter,
Divisional Director, Social Forestry Division, Jaunpur issued notice
to stop cutting/felling of trees to M/s Adarsh Traders vide letter No.
3168/14-16, Jaunpur, dated 28.03.2023. During inspection, the
committee was informed about the remaining 21 trees and it was
decided to plant 520 (fast growing) saplings in place of the felled
trees, in relation to which an undertaking has been given by the
Electricity Department vide letter dated 12.05.2023, according to
which 31 trees have been planted and Rs. 4,07,100.00 has been paid
to the Forest Department for planting the remaining 490 trees.

. That during the joint committee inspection dated 02.08.2025, 19
trees were found inside the boundary wall of the electric transformer

workshop and 02 trees were found along the boundary wall. In




addition to these trees, 31 saplings were found planted inside the
boundary wall and 490 saplings were found planted around the pond
near the workshop, which has also been confirmed by the Divisional
Director, Social Forestry Division, Jaunpur vide letter no. 807/2-43,
Jaunpur, dated 25.08.2025. Further, the complainant, Mr. Ashok
Singh, was contacted on telephone number 9044287300. He
expressed his inability to be present at the site during the on-site
inspection/veﬂﬁcation and nominated Mr. Rajesh Kumar Sharma s/o
of Mr. Keshav Prasad Sharma, Village-Pattidayal, Tehsil-Badlapur,

District-Jaunpur as the complainant's representative.

. That at the time of inspection, Mr. Rajesh Kumar Sharma was
present as the complainant's representative and suggested to the Joint
Committee for plantation of more mangoc trees inside the electrical
transformer workshop premises. On the spot, Joint Committee
directed to representative of the Electrical Transformer Workshop to
immédiately plant approximately 50 trees in the workshop premises
and inform the Joint Committee. In compliance Execulive Engineer,
Vidyu[ Janpad Khand (V), Purvanchal Vidyut Vitran Nigam Ltd.,
Vidyut Nagar, Bhikharipur, BLW, Varanasi informed to committee
for planting of 52 trees (26 mango and 26 guava) on site of the
Electrical Transformer Workshop vide letter No. 998/V.J. Khan.
(V.)/V., dated 21.08.2025.

A joint committee report along with its respective annexure and
photograph taken during inspection is being annexed herewith and

marked as Annexure-2. %
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9. That in pursuance to the direction passed by this Hon’ble Tribunal a

reply on behalf of the Uttar Pradesh Pollution Control Board is being

submitted before this Hon’ble Tribunal for kind perusal and

onsideration.

i uvedj
Prodo- 13373/17
63 -fo -2

DEPONENT

VERIFICATION
Verified at VawanaM..... on thisskd day of .Ock.. 2025 that the contents of

the above affidavit are true and correct to the best of my knowledge and

belief and nothing material has been concealed therefrom.
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'.... 5. In view of the averments in the application, we consider it appropriate to have response of (1) State

of Untar Pradesh through Principal Secretary, Environment, Forest and Climate Change Department, Government of
Uttar Pradesh, (2) District Magistrate, Jaunpur, (3) Uttar Pradesh Pollution Control Board through its Member
Secretary, (4) Uttar Pradesh Power Corporation Ltd. through its Managing Director and (5) the Electricity District
Distribution Center, Vidut Nagar, Varanasi through the Executive Engineer who are impleaded as respondents no. 1 to
5. The Registry is directed to prepare and attach memo of parties to the application and issue notices to respondents no.
1 to 5 requiring them to file their reply/response within two months.
6. In view of the environmental questions involved in the case, we also consider it appropriate that a Joint Committee
be constituted to verify the factual position and suggest appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of representative of UPPCB, Divisional Forest Officer, Jaunpur and District Magistrate,
Jaunpur and direct the same to meet within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponents, verify the factual position and
suggest appropriate remedial action. The UPPCB will be the nodal agency for coordination and compliance. ...."
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....... 5. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh through Principal
Secretary, Environment, Forest and Climate Change Department, Government of
Uttar Pradesh, (2) District Magistrate, Jaunpur, (3) Uttar Pradesh Pollution Control
Board through its Member Secretary, (4) Uttar Pradesh Power Corporation Ltd.
through its Managing Director and (5) the Electricity District Distribution Center,
Vidut Nagar, Varanasi through the Executive Engineer who are impleaded as
respondents no. 1 to 5. The Registry is directed to prepare and attach memo of
parties to the application and issue notices to respondents no. 1 to 5 requiring them
to file their reply/response within two months.

6. In view of the environmental questions involved in the case, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position and
suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representative of UPPCB, Divisional Forest Officer, Jaunpur and
District Magistrate, Jaunpur and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponents, verify the factual
position and suggest appropriate remedial action. The UPPCB will be the nodal
agency for coordination and compliance. ...."
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"...... 3. In our view the grievance at the first instance can be looked into by the Local
Authorities, for the purpose whereof. we constitute a joint 2 Committee comprising PCCF
(IToI'T), State PCD and District Magistrate, Jaunpur who shall look into the complaint, visit the

site, collect relevant information and if finds violation, take appropriate remedial action in
accordance with law within two months.

4. The District Magistrate, Jaunpur shall be nodal agency for coordination and compliance. ....."
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